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NATIONAL HUMAN
RIGHTS COMMISSION

HC stays NHRC
proceedings
into KIIT Nepal
student ‘suicide’

Lalmohan Patnaik | Tnn

Cuttack: Orissa HC has or-
dered a stay on all National Hu-
man Rights Commission pro-
ceedings related to the alleged
suicide of a Nepalesestudent at
KIT deemed-to-be University
on Feb 16. The HC has also sus-
pended NHRC’s March 27 order
that held the university ac-
countable for the incident, say-
ing it violated principles of nat-
ural justice as KII'T was not giv-
en an opportunity to be heard.
Justice S§ K Panigrahi,
while hearing a petition filed
by Kalinga Institute of Indus-
trial Technology, emphasised
that adherence to principles of
natural justice “is not a mere
formality, but a foundational
requirement” in quasi-judicial
proceedings. “The absence of
notice or denial of an opportu-
nity to be heard renders such
exercise susceptible to chal-
lenge and vitiates fairness of
the process,” the judge noted.
HC issued notice to NHRC
to respond by April 26, with
the next hearing for April 29.
The case involves a series
of events leading to the tragic
death of the Nepalese student.
According to university sub-
missions, thedeceased had ini-
tially filed a complaint against
a fellow student on Jan 12, re-
garding inappropriate photo-
graphs. Despite attempted res-
olutions and written under-
takings between parties, the
situationescalated, ultimately
leading to the student’s death.
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NHRC issues notices to states, UTs;
seeks reports over issues of prisoners

NEW DELHI: Taking suo
motu cognisance of difficul-
ties being faced by prisoners
including women inmates in
various jails across the coun-
try, the National Human Ri%l::s
Commission (NHRC) s
issued notices to chief secre-
taries of all the states and Union
Territories, seeking reports
within four weeks.

These problems include
overcrowding, lack of basic
amenities and healthcare facil-
ities in jails, the NHRC said in
a statement. “The issues have
been brought to its notice by
its Special Monitors and Rap-

porteurs, through their reports
after visiting various jails across
the country, as well as the com-
plaints.” it said. The Commis-
sion said it has issued notices
to the chief secretaries of all
the states and Union Territories
(UTs) seeking a report from
them in four weeks, which
should include various details.

These include the number
of women prisoners lodged in
jails in a state, the number of
women prisoners whose babies
are lodged in jails on account
of the mothers being incarcer-
ated, the number of women
prisoners who are convicted

prisoners and those who are
undertrial prisoners, number
of women undertrial prisoners
who are languishing for more
than a year in jail, and number
of male undertrial prisoners
and those who are languishing
in jail for more than a year, the
statement said.

Some other concerns raised
include the violation of the rights
to dignity and safety of women
prisoners, increased violence
against them causing mental
distress, unhygienic conditions
without adequate toilets, sani-
tary napkins and clean drink-
ing water facilities, it said. AGENCIES
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NHRC notice
on hardship
faced by
prisoners

The Hindu Bureau
NEW DELHI

Taking suo motu cogni-
sance of various difficulties
being faced by prisoners,
including women inmates
and their children in jails
across the country, the Na-
tional Human Rights Com-
mission (NHRC) on Tues-

day issued notice to the
Chief Secretaries of all the
States and Union Territo-
ries seeking replies on the
issue.

The commission says it
is concerned over the lack
of basic amenities and
healthcare facilities in jails
along with overcrowding
in prisons.
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NATIONAL HUMAN
RIGHTS COMMISSION

NHRC presents awards to the seven
winners of its short films competition

NHRC organised a function at its
premises in New Delhi to felicitate
and present awards to the seven
winners of its short film competi-
tion on human rights in 2024. Ad-
dressing the gathering, Justice V
Ramasubramanian, Chairperson,
NHRC, India, said that the objec-
tive of the Commission is to create
awareness to promote and protect
human rights.
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NHRC, India takes action against
reported death of a nursing student
The National Human Rights Com-
mission ook suo moto cognisance
of a media report that on March
22, a third year Nursing student
died after three months in coma,
following a suicide attempt in the
hostel room amidst allegations of
harassment by the warden on in
Kasaragod district of Kerala. The
Commission is seeking further in-
vestigation in the matter.
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NHRC, India takes suo mote
cognisance of a reported murder

The National Human Rights
Commission (NHRC) took suo
moto cognisance of a media re-
port that a retired Sub-Inspector
of Police was murdered in broad
daylight in the Tirunelveli district
of Tamil Nadu by a group of four
persons. Notices have been issued
to the concemed authorities call-
ing for a detailed report.
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HCstays NHRC order, proceedings

inNepalese student death case

EXPRESS NEWS SERVICE & Cuttack

IN a significant development,
the Orissa High Court has is-
sued a stay on the order of the
National Human Rights Com-
mission (NHRC) as well as all
its proceedings on the case of
alleged suicide by a Nepalese
student at KIIT University on
February 16.

The NHRC in its order on
March 27 had held KIIT ac-
countable for the death of the
student and directed the state
chief secretary to submit an ac-
tion taken report within four
weeks.

“The commissioner of po-
lice, Bhubaneswar-Cuttack, is
directed to submit updated in-
vestigation report. Let the
chairman, UGC, New Delhi,
consider initiating requisite ac-
tion against the KIIT Universi-
ty.” the order also stated.

The HC issued the stay on
Monday on a petition filed by
KIIT and KISS challenging the
NHRC order. While issuing no-
tice to NHRC to reply by April
26, the single judge bench of
Justice SK Panigrahi said, “It
must be underscored that when
orders are passed by quasi-judi-
cial authorities, adherence to
the principles of natural jus-

Absence of notice or the
denial of an opportunity to
be heard renders such

tice is not a mere formality but
a foundational requirement.
The absence of notice or the de-
nial of an opportunity to be
heard renders such exercise
susceptible to challenge and vi-
tiates the fairness of the
process.”

“As an interim
measure, it is direct-
ed that all further
proceedings in the
case, presently pend-
ing before the NHRC,
shall remain stayed
until the next date of
listing of this matter (April 29).
The operation and effect of the
impugned order dated March
27, 2025, passed in the aforesaid
case, shall also remain stayed
until the matter is next taken
up by this court,” he specified.

Justice Panigrahi also direct-
ed the state government, Khur-
da collector, commissioner of
police, and chairman UGC to
refrain from taking any further
steps or action pursuant to

NHRC order until the next
date.

The NHRC had observed that
there was gross negligence and
omission by the university au-
thorities which resulted in sui-
cide by the girl.

According to submissions re-
corded in the HC order, it was
argued on behalf of KIIT that
although officials of NHRC un-
dertook an inquiry and subse-
quently prepared a report, nei-
ther the said report nor its
findings were made available to
the authorities of the petition-
ers’ institution prior
to the issuance of the
impugned order on
March 27,

While NHRC took
cognisance of the
matter on March 3,
the Supreme Court
had in the case of Amit Kumar
vs Union of India on March 24
also taken note of the incident
in KIIT University along with
certain other similar incidents
in the colleges across India. The
Supreme Court has also formed
a National Task Force on the is-
sue. Therefore, NHRC ought to
have shown some restraint be-
fore passing the impugned or-
der, it was argued on behalf of
KIIT.
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NHRC seeks reports over
issues faced hy prisoners

ing suo motu cognisance of difficulties being faced by

prisoners including women inmates in various jails

across the country, the National Human Rights
Commission (NHRC) has issued notices to chief secretaries
of all the states and Union Territories, seeking reports within
four weeks. These problems include overcrowding, lack of
basic amenities and healthcare facilities in jails, the NHRC
said in a statement. “The issues have been brought to its
notice by its Special Monitors and Rapporteurs, through
their reports after visiting various jails across the country, as
well as the complaints,” it said .The Commission said it has
issued notices to the chief secretaries of all the states and
Union Territories (UTs) seeking a report from them in four
weeks, which should include various details.
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MP: Five-day police custo
for ‘fake’ cardiologist

court in Madhya Pradesh’s Damoh on Tuesday

remanded alleged fake cardiologist, Narendra John

Camm, linked to the death of seven patients, to police
custody for five days. A day earlier, he was arrested in
Prayagraj, Uttar Pradesh. “Chief Judicial Magistrate Sneha
Singh remanded Camm to police custody for five days on
our request,” Public Prosecutor Satish Kapasya told PTI.
Police had registered a First Information Report (FIR) against
Camm amid allegations that he possesses a bogus medical
degree on charges of forgery and dishonest
misappropriation on a complaint lodged by Damoh district’s
Chief Medical and Health Officer (CMHO) MK Jain. Damoh
Superintendent of Police (SP) Shrut Kirti Somwanshi had
said the accused would be interrogated on questions raised
by the CMHO in his complaint. “In the original complaint
(submitted to NHRE)] there was a mention of the death of
seven patients at Mission Hospital.
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MP: Five-day police custo
for ‘fake’ cardiologist

court in Madhya Pradesh’s Damoh on Tuesday

remanded alleged fake cardiologist, Narendra John

Camm, linked to the death of seven patients, to police
custody for five days. A day earlier, he was arrested in
Prayagraj, Uttar Pradesh. “Chief Judicial Magistrate Sneha
Singh remanded Camm to police custody for five days on
our request,” Public Prosecutor Satish Kapasya told PTI.
Police had registered a First Information Report (FIR) against
Camm amid allegations that he possesses a bogus medical
degree on charges of forgery and dishonest
misappropriation on a complaint lodged by Damoh district’s
Chief Medical and Health Officer (CMHO) MK Jain. Damoh
Superintendent of Police (SP) Shrut Kirti Somwanshi had
said the accused would be interrogated on questions raised
by the CMHO in his complaint. “In the original complaint
(submitted to NHRE)] there was a mention of the death of
seven patients at Mission Hospital.
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NHRC seeks reports over
issues faced hy prisoners

ing suo motu cognisance of difficulties being faced by

prisoners including women inmates in various jails

across the country, the National Human Rights
Commission (NHRC) has issued notices to chief secretaries
of all the states and Union Territories, seeking reports within
four weeks. These problems include overcrowding, lack of
basic amenities and healthcare facilities in jails, the NHRC
said in a statement. “The issues have been brought to its
notice by its Special Monitors and Rapporteurs, through
their reports after visiting various jails across the country, as
well as the complaints,” it said .The Commission said it has
issued notices to the chief secretaries of all the states and
Union Territories (UTs) seeking a report from them in four
weeks, which should include various details.
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NHRC notice
on hardship
faced by
prisoners

The Hindu Burean
NEW DELHI

Taking suo motu cogni-
sance of various difficulties
being faced by prisoners,
including women inmates
and their children in jails
across the country, the Na-
tional Human Rights Com-
mission (NHRC) on Tues-
day issued notice to the
Chief Secretaries of all the
States and Union Territo-
ries seeking replies on the
issue.

The commission says it
is concerned over the lack
of basic amenities and
healthcare facilities in jails
along with overcrowding
in prisons.

HINDU, Kochi, 9.4.2025

Page No. 12, Size:(2.35)cms X (6.88)cms.




NATIONAL HUMAN
RIGHTS COMMISSION

HINDU, Hyderabad, 9.4.2025

NHRC notice
on hardship
faced by
prisoners

The Hindu Bureau
NEW DELHI

Taking suc motu cogni-
sance of various dithculties
being faced by prisoners,
including women inmates
and their children in jails
across the country, the Na-
tional Human Rights Com-
mission (NHRC) on Tues-
day issued notice to the
Chief Secretaries of all the
States and Union Territo-
ries seeking replies on the
issue.

The commission says it
is concerned over the lack
of basic amenities and
healthcare facilities in jails
along with overcrowding
in prisons.

Page No. 8, Size:(2.21)cms X (6.88)cms.



NATIONAL HUMAN
RIGHTS COMMISSION

NHRC notice
on hardship
faced by
prisoners

The Hindu Burean
NEW DELHI

Taking suo motu cogni-
sance of various difficulties
being faced by prisoners,
including women inmates
and their children in jails
across the country, the Na-
tional Human Rights Com-
mission (NHRC) on Tues-
day issued notice to the
Chief Secretaries of all the
States and Union Territo-
ries seeking replies on the
issue.

The commission says it
is concerned over the lack
of basic amenities and
healthcare facilities in jails
along with overcrowding
in prisons.

HINDU, Chennai, 9.4.2025
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Orissa HC
stays NHRC
proceedings

Lalmohan Patnaik
@timesofindia.com

Cuttack: The Orissa high
court has ordered a stay on all
National Human Rights Com-
mission (NHRC) proceedings
related to the alleged suicide
of a Nepalese student at KIIT
deemed-to-be University on
Feb 16. The court has also sus-
pended NHRC’s March 27 or-
der that held the university
accountable for the incident,
saying it violated principles
of natural justice as KIIT was
not given an opportunity to be
heard.

KIT STUDENT
SUICIDE CASE

Justice S K Panigrahi,
while hearing a petition filed
by Kalinga Institute of Indus-
trial Technology (KIIT) and
Kalinga Institute of Social
Sciences (KISS), emphasised
that adherence to principles
of natural justice “is not a
mere formality, but a founda-
tional requirement” in quasi-
judicial proceedings. “The ab-
sence of notice or the denial
of an opportunity to be heard
renders such exercise suscep-
tible to challenge and vitiates
the fairness of the process,”
the judge noted.

The court has issued no-
tice to NHRC to respond by
April 26, with the next hear-
ingscheduled for April 29.

The case involves a series
of events leading to the tragic
death of the Nepalese stu-
dent.
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NATIONAL HUMAN
RIGHTS COMMISSION

KIIT student
‘suicide’; Orissa
HC stays NHRC

proceedings

Cuttack: Orissahighcourthas
ordered a stay on all National
Human Rights Commission
(NHRC) proceedings related to
the alleged suicide of a Nepa-
lese student at KII'T deemed-to-
be University on Feb 16, reports
Lalmohan Patnaik.

The court has also suspend-
ed NHRC’s March 27 order that
held the university account-
able for the incident, saying it
violated principles of natural
justice as KIIT was not given an
opportunity to be heard. Jus-
tice S K Panigrahi, while hear-
ing a petition filed by Kalinga
Institute of Industrial Technol-
ogy (KIIT) and Kalinga Insti-
tute of Social Sciences (KISS),
emphasised that adherence to
principles of natural justice “is
notamere formality, butafoun-
dational requirement” in qua-
si-judicial proceedings.

“The absence of notice or
denial of an opportunity to be
heard renders such exercise
susceptible to challenge and vi-
tiates the fairness of the proc-
ess,” the judge noted.
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DAMOH DEATHS

HITAVADA,

Fake’ doctor nabbed from Prayagraj

W Staff Reporter

DAMOH police have succeed-
ed in apprehending Dr
Narendra John Camm from
Prayagrajin Uttar Pradesh, who

wasabscondingafier thedeaths
of seven heart patients at
Missionary Hospitalin Damoh
The arrest was confirmed by

Damoh SP  Shrut  Kirti
Somvanshi, who said that
search teams had been

deploved in several locations,
including Prayagraj.

Earlier, Damohs Chief
Medical and Health Officer
(CMHO) Mukesh Jain filed an
FIR against Dr Narendra John
Camm late Sunday night while
two other persons have also

been named in the case.

The controversy erupted fol-
lowingdaimsthatseven patients
diedafter undergoing heart sur-
geries performed by Dr Camm,
whoallegedly practiced medicine
usingfakedegrees. Investigations
revealed that he carried out
angiographies and angioplas-
ties, which were linked to the
patients’ deaths.

On the other hand, a team
from the National Human
Rights Commission (NHRC)
comprising Rinkle Kumar,

Brajveer Kumar and Rajendra
Sir visited Damoh on
Monday toinvestigate the mat-
ter. Only two  individuals

appeared before the team
named Nabi Beg son of
deceased patient  Raheesa
Begum and complainant
Krishna Patel. The team also
met with Collector, SP and
CMHO 10 gather more infor-
mation. Furtherstatements are
expected 1o be registered on
April 9. The team also visited
Missionary Hospital as part of

Raipur, 9.4.2025
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its inguiry.

Emphasising Government'’s
zero-tolerance policy, Chiel
Minister Mohan Yadav assured
further action will be taken with-
oul delay in the Damoh fake
doctor scandal. Moreover, the
Health Department has been
asked to unfold any other cas-
es of same nature. The accused
using fake documents con-
ducted multiple surgeries at a
Missionary Hospital and some
of the patients lost their lives
allegedly after the treatment.

Chiefl Minister Yadav said
“In the incidemt which came
to light in Damoh, our
Government is taking strict
action. Wedo not delay action
against such cases.”
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HC stays NHRC
proceedings
into KIIT Nepal
student ‘suicide’

Lalmohan Patnaik | Tnn

Cuttack: Orissa HC has or-
dered a stay on all National Hu-
man Rights Commission pro-
ceedings related to the alleged
suicide of a Nepalesestudentat
KIIT deemed-to-be University
on Feb 16. The HC has also sus-
pended NHRC's March 27 order
that held the university ac-
countable for the incident, say-
ingit violated principles of nat-
ural justice as KIIT was not giv-
en an opportunity tobe heard.
Justice S§ K Panigrahi,
while hearing a petition filed
by Kalinga Institute of Indus-
trial Technology, emphasised
that adherence to principles of
natural justice “is not a mere
formality, but a foundational
requirement” in quasi-judicial
proceedings. “The absence of
notice or denial of an opportu-
nity to be heard renders such
exercise susceptible to chal-
lenge and vitiates fairness of
the process,” the judge noted.
HC issued notice to NHRC
to respond by April 26, with
the next hearing for April 29.
The case involves a series
of events leading to the tragic
death of the Nepalese student.
According to university sub-
missions, thedeceased had ini-
tially filed a complaint against
a fellow student on Jan 12, re-
garding inappropriate photo-
graphs. Despite attempted res-
olutions and written under-
takings between parties, the
situation escalated, ultimately
leading to the student’s death.



NATIONAL HUMAN

RIGHTS

COMMISSION

EARLY TIMES, Jammu, 9.4.2025

Page No. 12, Size:(11.54)cms X (3.00)cms.

NHRC issues notices tostates, UTs; seeks reports over issues faced by prisoners

the complaints,” it said.

The Commission said it has
issued notices to the chiel sec-
retaries of all the states and
Union Territories (UTe) sesle
ing a report from them in four
weeks, which should inchade
various details.

These inclhide the mumber

of woimnen prisoners lodged in

jails in a state, the mumber of  dertrial

women prisoners whose ba-

for more than a year, the state-
ment aaid.

Some of the other concerna
raised inchade the violathon of
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NHRC takes suo motu cognisance of prisoners’ plight

PRESS TRUST OF INDLA

New Delhi, April 8: Taking
suo motu cognisance of diffi-
culties being faced by prison-
ers including women inmates
in various jails across the coun-
try, the National Human Rights
Commission (NHRC) has issued
notices to chief secretaries of
all the states and Union Terri-
tories, seeking reports within
four weeks.

These preblems include
overcrowding, lack of basic
amenities and healthcare fa-
cilities in jails, the NHRC said
in a statement. “The issues
have been brought to its no-

tice by its Special Monitors
and Rapporteurs, through
their reports after visiting
various jails across the
country, as well as the com-
plaints,” it said. The Commis-
sion said it has issued notices
to the chief secretaries of all
the states and Union Territo-
ries (UTs) seeking a report
from them in four weeks,
which should include various
details.

These include the number
of women prisoners lodged in
jails in a state, the number of
women prisoners whose babies
are lodged in jails on account
of the mothers being incarcer-

ated, the number of women
prisoners who are convicted
prisoners and those who are

undertrial prisoners, number
of women undertrial prisoners
who are languishing for more

These problems
include overcrowding,
lack of basic
amenities and
healthcare

facilities in jails

than a year in jail, and number
of male undertrial prisoners
and those who are languishing
in jail for more than a year, the
statement said.

Some of the other concerns
raised include the violation of
the rights to dignity and safe-
ty of the women prisoners,

increased violence against
them causing mental distress,
unhygienie conditions without
adequate toilets, sanitary nap-
kins and clean drinking water
facilities, it said.

Also, other concerns include
poor guality food resulting in
malnourishment, particularly
in the case of pregnant women
and lactating mothers, lack of
educational opportunities for
the children of women prison-
ers living in jails with them,
non-implementation of their
welfare programmes including
legal aid, vocational training
and rehabilitation, the state-
ment said.
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KIIT student
suicide: HC
stays NHRC
proceedings

Lalmohan Patnaik | Tnn

Cuttack: Orissa High Court
has ordered a stay on all Na-
tional Human Rights Com-
mission proceedings related
tothealleged suicide of a Ne-
palese student at KIIT
deemed-to-be University on
Feb 16. The high court has al-
sosuspended NHRC'sMarch
27 order that held the univer-
sity accountable for the inci-
dent, saying it violated prin-
ciples of natural justice as
KIIT was not given an oppor-
tunity to be heard.

Justice S K Panigrahi,
while hearingapetition filed
by Kalinga Institute of In-
dustrial Technology, empha-
sised that adherence to prin-
ciples of natural justice “is
not a mere formality, but a
foundational requirement”
in quasi-judicial proceed-
ings. “The absence of notice
or denial of an opportunity
to be heard renders such ex-
ercise susceptible to chal-
lengeand vitiatesfairnessof
the process,” the judge
noted. HC issued notice to
NHRC torespond by April 26,
with the next hearing for
April 29. According to uni-
versity submissions, the de-
ceased had initially filed a
complaint against a fellow
student on Jan 12, regarding
inappropriate photographs.
KIIT authoritiesargued they
were not provided with the
inquiry report or findings
before the order was issued.
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Orissa HC stays NHRC actions against
KIIT over Nepalese student's death

PBD BUREAU/PTI
CUTTACK, APR 8

THE Orissa High Court
has stayed till the next
date of hearing the pro-
ceedings of the National

Human Rights
Commission (NHRC)
against the  Kalinga
Institute of Industrial

Technology (KIIT) over a
Nepalese student's death
in February.

While hearing a peti-
tion by the KIIT, the sin-
gle-judge bench of Justice
Sanjeeb Kumar Panigrahi
also ruled that no further
actions could be taken
against  the  private

deemed to be university
here till the court takes up
the matter for further
hearing on April 29.

The court also issued
notices to all parties
involved, including the
NHRC, and directed them
to submit their replies
within three weeks.

The 20-year-old
Nepalese woman's body
was recovered from her
hostel room inside the
KIT campus on February
16 following which ten-
sion mounted and stu-
dents from the Himalayan
nation were assaulted and
forcibly evicted after they
staged protests. The inci-
dent had raised a nation-

wide outrage and the
prime minister of Nepal
also intervened in the mat-
ter.

Finding gross negli-
gence on the part of the
KIIT authorities over the
“suicide”, the NHRC on
March 27 sought an action
taken report from the
Odisha government, UGC

and the National
Assessment and
Accreditation Council
(NAAC) within four
weeks.

In its petition, the KIIT
argued that while the
NHRC had taken suo
motu cognisance of the
student's death on March
3, it proceeded to issue

directions on March 27
without notifying or seek-
ing a response from the
institution.

The KIIT submitted
that this move violated the
principles of natural jus-
tice, as the institute was
not allowed to present its
side.

The court, acknowl-
edging the procedural
lapse raised by the peti-
tioner, in its order on
Monday said that as an
interim measure, directed
that all further proceed-
ings in the case, presently
pending before the
NHRC, shall remain
stayed until the next date
of listing of this matter.
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NHRC takes suo motu cognizance
of prisoners' plight, issues notices
to all states and Unlon Terrltorles

= P=r-1

MNATIONAL HUOMAN RIGHTS COMBMISSH

MANAV ADHIK AR _BHAW.

NEW DELHI The National Human Rights
Commission (NHRC) has taken suo motu cognisance
of the grave issues faced by prisoners, particularly
women inmates and their children, in jails across the
country. In a significant move to address the systemic
challenges in the prison system, the NHRC has issued
notices to the Chief Secretaries of all States and Union
Territories, calling for comprehensive reports on the
situation within four weeks.

The NHRC's intervention comes in response to
numerous reports and complaints raised by its Special
Monitors and Rapporteurs after their visits to various
jails across India. The reports highlighted several
pressing issues, including overcrowding, a lack of
basic amenities, and inadequate healthcare facilities in
prisons. These issues are compounded for women pris-
oners, who face unique challenges regarding safety,
dignity, and health.
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NATIONAL HUMAN
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HC stays NHRC
proceedings
into KIIT Nepal
student ‘suicide’

Lalmohan Patnaik | nn

Cuttack: Orissa HC has or-
dered a stay on all National Hu-
man Rights Commission pro-
ceedings related to the alleged
suicideof a Nepalese student at
KIIT deemed-to-be University
on Feb 16. The HC has also sus-
pended NHRC’s March 27 order
that held the university ac-
countable for the incident, say-
ingitviolated principles of nat-
ural justice as KIIT was not giv-
en an opportunity to be heard.
Justice S K Panigrahi,
while hearing a petition filed
by Kalinga Institute of Indus-
trial Technology, emphasised
that adherence to principles of
natural justice “is not a mere
formality, but a foundational
requirement” in quasi-judicial
proceedings. “The absence of
notice or denial of an opportu-
nity to be heard renders such
exercise susceptible to chal-
lenge and vitiates fairness of
the process,” the judge noted.
HC issued notice to NHRC
to respond by April 26, with
the next hearing for April 29.
The case involves a series
of events leading to the tragic
death of the Nepalese student.
According to university sub-
missions, the deceased had ini-
tially filed a complaint against
a fellow student on Jan 12, re-
garding inappropriate photo-
graphs. Despite attempted res-
olutions and written under-
takings between parties, the
situation escalated, ultimately
leading to the student’s death.
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NHRC notice
on hardship
faced by
prisoners

The Hindu Bureaun
NEW DELHI

Taking suo motu cogni-
sance of various difhiculties
being faced by prisoners,
including women inmates
and their children in jails
across the country, the Na-
tional Human Rights Com-
mission (NHRC) on Tues-
day issued notice to the
Chief Secretaries of all the
States and Union Territo-
ries seeking replies on the
issue.

The commission says it
is concerned over the lack
of basic amenities and
healthcare facilities in jails
along with overcrowding
in prisons.

HINDU, Mumbai, 9.4.2025

Page No. 10, Size:(2.39)cms X (6.87)cms.




HINDU, Mumbai, 9.4.2025

Page No. 4, Size:(9.63)cms X (7.18)cms.

NATIONAL HUMAN
RIGHTS COMMISSION

M.P. court sends ‘fake’ cardiologist to five-day
police remand; 1 more impostor doctor surfaces

Mehul Malpani
BHOPAL

A court in Madhya Pra-
desh’s Damoh district on
Tuesday sent alleged im-
postor Narendra John
Camm, linked to the death
of seven patients, to five
days police remand.

Mr. Camm is accused of
posing as a doctor at Da-
moh's Mission Hospital and
performing crucial surger-
ies like angioplasty and an-
giography, and causing at
least seven deaths. An FIR
was filed against him on
Sunday night based on a re-
port by a probe committee,
which had been constituted
by Damoh Collector Sudhir
Kochhar after the first com-
plaint received against him
in February.

Speaking to The Hindu,
Damoh Additional Superin-

A cheating case has
been filed against
Shubham Awasthi,
who had also served
as BJP Jabalpur
medical cell’s
CO-CONVENer

tendent of Police Sandeep
Mishra said the investigat-
ing team is currently inter-
rogating the accused in de-
tail and trying to verify his
alleged involvement in the
complaints received so far.
Around 145 am. on
Tuesday, a team arrived in
Damoh after arresting the
accused from Prayagraj in
Uttar Pradesh following
which he was presented be-
tore the district court.
Damoh SP (City) Abhish-
ek Tiwari said a team led by
Chief Medical and Health

Officer (CMHO) Dr. Mukesh
Kumar Jain is contacting
the hospital management
and staff, and the patients
allegedly treated by him.

“While the police are
currently focusing on the
use of forged documents
and if he actually stole a
doctor's identity, we will al-
so contact the universities
and institutes concerned to
get more details on his
claims,” he said. According
to the FIR, during prelimin-
ary investigation, his docu-
ments were found to be
“forged” and details like re-
gistration numbers “mis-
sing” from them.

A National Human
Rights Commission team,
which has been camping in
Damoh since Monday, said
it is probing multiple as-
pects involving alleged mal-
practices at the hospital

and district medical admi-
nistration.

Meanwhile, police have
registered a cheating case
against an another alleged
bogus doctor, who had also
served as BJP Jabalpur med-
ical cell's co-convener, after
a complaint that he worked
in a government hospital
on a fake degree. The case
against Shubham Awasthi
was registered on April 5.
“An FIR of cheating has
been registered against
Shubham Awasthi, who has
been accused of using a
fake Ayush degree and
working in government-run
Seth Govind Das District
Hospital, Jabalpur. The case
was filed on the basis of a
court order,” Inspector
Nehru Singh Khandate of
Civil Lines police station
said.

(With inputs from PTI)
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Show cause notice to Apollo Bilaspur in fake Dr John Camm case
Fake Doctor Accused in Multiple

Deaths Arrested

Staff Reporter
BILASPUR

In a shocking turn of events,
the Chief Medical Officer
(CMO) of Bilaspur has issued a
show-cause notice to Apollo
Hospital, Bilaspur, demanding
an explanation for the appoint-
ment of Dr. Narendra Vikra-
maditya Yadav, an alleged fake
doctor accused of multiple
deaths including the death of
Chhattisgarls first speaker. Dr.
Yadav, also known as Narendra
John Camm, has been impli-
cated in the deaths of seven
heart patients at Mission Hos-
pital in Damoh, Madhya Pra-
desh, and is suspected of
causing several fatalities in Bi-
laspur.

The controversy gained mo-

mentum after Prof Pradeep
Shukla, son of the late Rajen-
dra Prasad Shukla, the first
Speaker of the Chhattisgarh
Assembly, alleged that his
father died due to a surgery
performed by Dr. Yadav. Ac-
cording to Prof. Shukla, his
father was admitted to Apollo
Hospital in August 2006 for
heart treatment, where Dr.
Yadav conducted an angio-
graphy using laser technology.
Following the procedure, the
former Speaker's health de-
teriorated, and he passed away
after 18 days on a ventilator.
Prof. Shukla further claimed
that subsequent investigations
by the Indian Medical Associ-
ation (IMA) revealed that Dr.
Yadav's medical degree was
fake. The CMO, Dr. Pramod Ti-

wari, has now sought docu-
mentary evidence of Dr
Yadav's qualifications and the
grounds for his appointment
at Apolio Hospital.

Notably, then Chief Minister
Dr. Raman Singh and Assem-
bly Speaker Prem Prakash
Pandey had instructed that all
possible treatments be pro-
vided to the late Speaker with-

[

out financial concerns. The
then Collector, Gaurav Dwi-
vedi, also visited the hospital
during the treatment.

Dr. Yadav, who hails from
Kanpur, claims w0 hold an
MBBS degree from a medical
college in Andhra Pradesh,
with registration number
153427. However, his sub-
sequent MD and cardiology

degrees from Kolkata, Darjeel-
ing, and the UK lack valid reg-
istration numbers. He was
employed at Apollo Hospital in
2006.

The case took a darker turn
recently when it was revealed
that Dr. Yadav, operating
under the alias Dr. N John
Camm, performed 15 heart
surgeries at Mission Hospital
in Damoh between December
2024 and February 2025. Seven
patients reportedly died dur-
ing this period. Following
these revelations, Dr. Yadav es-
caped but was apprehended in
Prayagraj on Monday. The Na-
tional Human Rights Commis-
sion has taken serious note of
the incident

Authorities are now investi-
gating the full extent of Dr.
Yadav's fraudulent activities
and the systemic lapses that
allowed him to practice medi-
cine without valid credentials.
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HC stays NHRC
proceedings
into KIIT Nepal
student ‘suicide’

Lalmohan Patnaik | Tan

Cuttack: Orissa HC has or-
dered a stay on all National Hu-
man Rights Commission pro-
ceedings related to the alleged
suicide of a Nepalese student
at KIIT deemed-to-be Universi-
ty on Feb 16. The HC has also
suspended NHRC’s March 27
order that held the university
accountable for the incident,
saying it violated principles of
natural justice as KII'T was not
given an opportunity to be
heard.

Justice S K Panigrahi,
while hearing a petition filed
by Kalinga Institute of Indus-
trial Technology, emphasised
that adherence to principles of
natural justice “is not a mere
formality, but a foundational
requirement” in gquasi-judicial
proceedings. “The absence of
notice or denial of an opportu-
nity to be heard renders such
exercise susceptible to chal-
lenge and vitiates fairness of
the process,” the judge noted.

HC issued notice to NHRC
to respond by April 26, with
the next hearing for April 29.

The case involves a series
of events leading to the tragic
death of the Nepalese student.
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‘Fake’ doc mvolved in deaths of 7 held

Shruti Tomar

letters@hindustantimes.com

BHOPAL/SAGAR: Madhya Pra-
desh Police on Monday
arrested a man who is accused
of forging his medical degrees
operating on patients in a hos-
pital in Damoh district, alleg-
edly leading to the deaths of at
least seven people.

The arrest came on a day the
police filed a first information
report against the man - identi-
fied by the police as Narendra
John Camm - under sections
318 (cheating), 338 (forgery of
valuable securities, wills, and
other important documents),
336 (forgery, specifically creat-
ing or altering documents or
electronic records with the
intent to deceive or cause
harm) and 340(2) (using a
forged document or electronic
record as genuine) of the Bhar-
atiya Nyaya Sanhita (BNS) and
under the MP Ayurvedic Coun-
cil Act,

Damoh superintendent of
police Shrutkirti Somvanshi
confirmed the arrest from
Prayagraj. “After the registra-
tion of the FIR, our cyber team
got active as this doctor, who is
known as Narendra Yadav or
Narendra John Camm, had a
habit of running away from
one place to another. We got
input from cyber team and
Damoh police nabbed him
from Drona Omaxe township
in Pravagraj and he is now

Narendra]ohnCanml

being brought to Damoh,” said
the SP.

The developments came
days after the National Human
Rights Commission (NHRC)
initiated a probe into the
deaths of seven people at Mis-
sion Hospital in the Damoh dis-
trict.

On Sunday night, Damoh
chief medical and health officer
MK Jain filed a complaint with
the police, alleging that “Dr.
Narendra John Camm” com-
mitted fraud by doing angiog-
raphy and angioplasty in Mis-
sion Hospital without register-
ing with the Madhya Pradesh
Medical Council. “They didn't
find the registration of Dr. Nar-
endra John Camm on the medi-
cal documents, which appears
suspicious at first sight. They
also found forgery in his
degrees,” said Somvanshi. The
matter of the deaths is still
being investigated by the dis-
trict administration and the
NHRC, and sections related to
the deaths might be added later
based on the lindings.

investigation team
mcludmg district vaccination
officer Vishal Shukla, district
health officer Vikrant Singh
Chauhan, and CMHO Jain were
formed to investigate the case
in Mission Hospital, Damoh,
Jain said. The probe team was
formed on April 5. The team
did not find Dr. Narendra John
Camm in Mission Hospital and
the manager told the team that
he had left the job, it added.

“The manager provided the
documents related to the
degree of Dr. Narendra John
Camm, in which the investiga-
tion team prima facie did not
find the registration number of
the medical council/ university
mentioned in the degrees of the
concerned doctor, which is
generally mentioned in the
documents of all universities
and medical councils,” the FIR
seen by HT said.

“The documents presented
by Mission Hospital of Dr. Nar-
endra John Camm, his medical
registration, certificate has
been issued by Andhra Pradesh
Medical Council, but till date,
the name of Dr. Narendra John
Camm is not appearing in the
registration on the official web-
site of Andhra Pradesh Medical
Council at registration number
153427, due to which the regis-
tration of Dr. Narendra John
Camm seems suspicious at first
sight, and also, without regis-
tration in Madhya Pradesh
Medical Council, no doctor can

provide his services in Madhya
Pradesh as per the rules...” the
FIR further said.

“The doctor did surgery
(angioplasty) on 15 heart
patients in January-February
2025. Out of these, seven
patients died. Some relatives
contacted us after which I com-
plained to CMHO MK Jain in
February. But no action was
taken by CMHO so [, along with
the victims' [amilies, filed a
complaint to the National
Human Rights Commission in
March,” said Damoh child wel-
fare committee chairman
Deepak Tiwari.

The hospital in-charge
Pushpa Khare told the CMHO
that the doctor was hired
through an agency. “The fraud
was committed with us as well.
We are supporting the adminis-
tration in the investigation... He
joined on January 1and left in
February without informing
anyone,” she said.

Meanwhile, Pradeep Shukla,
the son of former Chhattisgarh
assembly speaker Rajendra
Prasad Shukla has alleged that
the accused performed surgery
on his father at a private hospi-
talin Bilaspur in 2006, follow-
ing which the latter died.
“Yadav suggested and per-
formed heart surgery on my
father and then he was kept on
aventilator for nearly 18 days
before he was declared dead on
August 20, 2006,” Pradeep was
quoted as saying by PTL.
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NHRC notice to States on difficulties faced by prisoners

Human Rights Commission took suo motu cognisance of the poor conditions in jails,
especially for women inmates and their children

https://www.thehindu.com/news/national/nhrc-notice-to-states-on-difficulties-faced-by-
prisoners/article69427432.ece

Updated - April 08, 2025 08:28 pm IST - New Delhi:
Ishita Mishra

Taking suo motu cognisance of various difficulties being faced by prisoners, including
women inmates and their children in jails across the country, the National Human Rights
Commission (NHRC) on Tuesday issued notice to the Chief Secretaries of all the States
and union territories seeking replies on the issue.

The issues have been brought to the NHRC notice by its Special Monitors and
Rapporteurs through their reports after visiting various jails, as well as the complaints.
The commission says it is concerned over the lack of basic amenities and healthcare
facilities in jails along with overcrowding in prisons.

The Union government’s response in the Lok Sabha in December last year stated that
the latest published report on prisons in India compiled by the National Crime Records
Bureau (NCRB) as of the year 2022 says that against the total available capacity of
4,36,266 inmates, 5,73,220 prisoners were lodged in the jails of the country.

“Some of the other concerns raised in the report include violation of the rights to dignity
and safety of the women prisoners, increased violence against them, causing mental
distress, unhygienic conditions without adequate toilets, sanitary napkins, clean drinking
water facilities, poor quality food, resulting in malnourishment, particularly among
pregnhant women and lactating mothers, lack of educational opportunities to the children
of women prisoners living in jails with them, non-implementation of welfare programmes,
including legal aid, vocational training and rehabilitation,” the commission said in its
notice.

States have been asked to submit a detailed report within four weeks which should
include the details of the number of women prisoners and their babies lodged in jails.

The NHRC has also asked for a segregate data on women and male undertrials
languishing for more than a year in jails.
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NHRC issues notices to states, UTs: seeks reports over issues faced by prisoners

https://www.hindustantimes.com/india-news/nhrc-issues-notices-to-states-uts-seeks-
reports-over-issues-faced-by-prisoners-101744118557641.html

PTI | Apr 08, 2025 06:52 PM IST

NHRC issues notices to states, UTs; seeks reports over issues faced by prisoners

New Delhi, Taking suo motu cognisance of difficulties being faced by prisoners including
women inmates in various jails across the country, the National Human Rights
Commission has issued notices to chief secretaries of all the states and Union Territories,
seeking reports within four weeks.

NHRC issues notices to states, UTs; seeks reports over issues faced by prisoners

These problems include overcrowding, lack of basic amenities and healthcare facilities in
jails, the NHRC said in a statement.

"The issues have been brought to its notice by its Special Monitors and Rapporteurs,
through their reports after visiting various jails across the country, as well as the
complaints,"” it said.

The Commission said it has issued notices to the chief secretaries of all the states and
Union Territories seeking a report from them in four weeks, which should include various
detalils.

These include the number of women prisoners lodged in jails in a state, the number of
women prisoners whose babies are lodged in jails on account of the mothers being
incarcerated, the number of women prisoners who are convicted prisoners and those who
are undertrial prisoners, number of women undertrial prisoners who are languishing for
more than a year in jail, and number of male undertrial prisoners and those who are
languishing in jail for more than a year, the statement said.

Some of the other concerns raised include the violation of the rights to dignity and safety
of the women prisoners, increased violence against them causing mental distress,
unhygienic conditions without adequate toilets, sanitary napkins and clean drinking water
facilities, it said.

Also, other concerns include poor quality food resulting in malnourishment, particularly in
the case of pregnant women and lactating mothers, lack of educational opportunities for
the children of women prisoners living in jails with them, non-implementation of their
welfare programmes including legal aid, vocational training and rehabilitation, the
statement said.


https://www.hindustantimes.com/india-news/nhrc-issues-notices-to-states-uts-seeks-reports-over-issues-faced-by-prisoners-101744118557641.html
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NHRC issues notices to CS of all States, UTs calling for reports in four weeks

https://www.deccanchronicle.com/southern-states/telangana/nhrc-issues-notices-to-cs-
of-all-states-uts-calling-for-reports-in-four-weeks-1871777

M Srinivas 8 April 2025 6:20 PM

NHRC takes suo motu cognisance of difficulties being faced by prisoners

Hyderabad: The National Human Rights Commission (NHRC) has taken suo motu
cognisance of the various difficulties being faced by the prisoners, including the women
inmates and their children, in jails across the country. These include overcrowding, lack
of basic amenities and healthcare facilities in jails. The issues have been brought to its
notice by its Special Monitors and Rapporteurs, through their reports after visiting various
jails across the country, as well as the complaints.

Some other concerns raised include the violation of the rights to dignity and safety of the
women prisoners, increased violence against them causing mental distress, unhygienic
conditions without adequate toilet, sanitary napkins, clean drinking water facilities, poor
quality food resulting in malnourishment particularly in the pregnant women and lactating
mothers. Lack of educational opportunities to children of women prisoners living in jails
with them, non-implementation of their welfare programmes including legal aid, vocational
training and rehabilitation were also raised.

Therefore, the Commission has issued notices to the Chief Secretaries of all the States
and Union Territories (UTs) to submit a report within four weeks on the following matters
- the number of women prisoners lodged in jails in their State, number of women prisoners
whose babies are lodged in jails on account of the mothers being incarcerated, the
number of women prisoners, who are convicted prisoners and those who are undertrial
prisoners. Details of the number of women undertrial prisoners who are languishing for
more than a year in jail and the number of male undertrial prisoners and those who are
languishing in jail for more than a year were also sought.

( Source : Deccan Chronicle )
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India News | NHRC Issues Notices to States, UTs: Seeks Reports over Issues Faced
by Prisoners

Get latest articles and stories on India at LatestLY. Taking suo motu cognisance of
difficulties being faced by prisoners including women inmates in various jails across the
country, the National Human Rights Commission (NHRC) has issued notices to chief
secretaries of all the states and Union Territories, seeking reports within four weeks.

https://www.latestly.com/agency-news/india-news-nhrc-issues-notices-to-states-uts-
seeks-reports-over-issues-faced-by-prisoners-6767892.html

Agency News PTI | Apr 08, 2025 06:50 PM IST

New Delhi, Apr 8 (PTI) Taking suo motu cognisance of difficulties being faced by prisoners
including women inmates in various jails across the country, the National Human Rights
Commission (NHRC) has issued notices to chief secretaries of all the states and Union
Territories, seeking reports within four weeks.

These problems include overcrowding, lack of basic amenities and healthcare facilities in
jails, the NHRC said in a statement. "The issues have been brought to its notice by its
Special Monitors and Rapporteurs, through their reports after visiting various jails across
the country, as well as the complaints,” it said.

The Commission said it has issued notices to the chief secretaries of all the states and
Union Territories (UTs) seeking a report from them in four weeks, which should include
various details.

These include the number of women prisoners lodged in jails in a state, the number of
women prisoners whose babies are lodged in jails on account of the mothers being
incarcerated, the number of women prisoners who are convicted prisoners and those who
are undertrial prisoners, number of women undertrial prisoners who are languishing for
more than a year in jail, and number of male undertrial prisoners and those who are
languishing in jail for more than a year, the statement said. Some of the other concerns
raised include the violation of the rights to dignity and safety of the women prisoners,
increased violence against them causing mental distress, unhygienic conditions without
adequate toilets, sanitary napkins and clean drinking water facilities, it said.

Also, other concerns include poor quality food resulting in malnourishment, particularly in
the case of pregnant women and lactating mothers, lack of educational opportunities for
the children of women prisoners living in jails with them, non-implementation of their
welfare programmes including legal aid, vocational training and rehabilitation, the
statement said.

(This is an unedited and auto-generated story from Syndicated News feed, LatestLY Staff
may not have modified or edited the content body)


https://www.latestly.com/agency-news/india-news-nhrc-issues-notices-to-states-uts-seeks-reports-over-issues-faced-by-prisoners-6767892.html
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NHRC seeks reports from Chief Secretaries on status of jails
https://www.prameyanews.com/nhrc-seeks-reports-from-chief-secretaries-on-status-of-
jails

Published By : Prasanta Dash | April 8, 2025 7:03 PM

New Delhi, April 8: The National Human Rights Commission (NHRC), India has taken suo
motu cognisance of the various difficulties being faced by the prisoners, including the
women inmates and their children, in the jails across the country. These include
overcrowding, a lack of basic amenities and healthcare facilities in jails. The issues have
been brought to its notice by its Special Monitors and Rapporteurs, through their reports
after visiting various jails across the country, as well as the complaints.

Some of the other concerns raised include the violation of the rights to dignity and safety
of the women prisoners, increased violence against them causing mental distress,
unhygienic conditions without adequate toilet, sanitary napkins, clean drinking water
facilities, poor quality food resulting in malnourishment particularly in the pregnant women
and lactating mothers, lack of educational opportunities to the children of women
prisoners living in jails with them, non-implementation of their welfare programmes
including legal aid, vocational training and rehabilitation.

Therefore, the Commission has issued notices to the Chief Secretaries of all the states
and Union Territories to submit their reports within four-week time.


https://www.prameyanews.com/nhrc-seeks-reports-from-chief-secretaries-on-status-of-jails
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By Vinay Tiwari | April 8, 2025 7:02 PM
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NHRC Takes Suo Motu Cognisance Of Prisoners’ Plight, Issues Notices To States
And UTs

https://ommcomnews.com/india-news/nhrc-takes-suo-motu-cognisance-of-prisoners-
plight-issues-notices-to-states-and-uts/

by OMMCOM NEWS | April 8, 2025 in Nation

New Delhi: The National Human Rights Commission (NHRC) has taken suo motu
cognisance of the grave issues faced by prisoners, particularly women inmates and their
children, in jails across the country. In a significant move to address the systemic
challenges in the prison system, the NHRC has issued notices to the Chief Secretaries
of all States and Union Territories, calling for comprehensive reports on the situation
within four weeks.

The NHRC'’s intervention comes in response to numerous reports and complaints raised
by its Special Monitors and Rapporteurs after their visits to various jails across India. The
reports highlighted several pressing issues, including overcrowding, a lack of basic
amenities, and inadequate healthcare facilities in prisons. These issues are compounded
for women prisoners, who face unique challenges regarding safety, dignity, and health.

Therefore, the Commission has issued notices to the Chief Secretaries of all the States
and Union Territories to submit a report within four weeks on the following:

NHRC has been informed that many jails across the country are plagued with
overcrowding, leaving prisoners, especially women and children, without access to proper
sanitation, clean drinking water, and adequate food. Women prisoners, in particular,
suffer from a lack of sanitary products, hygienic conditions, and basic necessities.

Reports from NHRC Special Monitors revealed increasing violence against women
prisoners, leading to mental distress and harm to their dignity. The lack of effective
safeguards has put these inmates at risk.

The quality of food provided in jails has been cited as inadequate, resulting in malnutrition,
especially among pregnant women and lactating mothers. The absence of proper
healthcare facilities exacerbates these conditions.

Women prisoners who live with their children in jail face a severe lack of educational
opportunities for their children. The welfare programmes, including access to education
and legal aid, have been poorly implemented, leaving children without the means to
receive basic schooling.

There have been concerns about the non-implementation of essential programmes aimed
at the welfare of prisoners. These include vocational training, legal aid, and rehabilitation
efforts that could help prisoners reintegrate into society.


https://ommcomnews.com/india-news/nhrc-takes-suo-motu-cognisance-of-prisoners-plight-issues-notices-to-states-and-uts/
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In its notice, the NHRC has requested that the Chief Secretaries of all States and Union
Territories submit a detailed report addressing the following points within four weeks:

The number of women prisoners lodged in Jails in their State

The number of women prisoners whose babies are lodged in jails on account of the
mothers being incarcerated

The number of women prisoners, who are convicted prisoners and those who are
undertrial prisoners

The number of women undertrial prisoners who are languishing for more than a year in
jail

The number of male undertrial prisoners and those who are languishing in jail for more
than a year.

(IANS)
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HC stays NHRC proceedings in KIIT student suicide case

https://timesofindia.indiatimes.com/city/bhubaneswar/hc-stays-nhrc-proceedings-in-kiit-
student-suicide-case/articleshow/120096615.cms

Lalmohan Patnaik / Apr 8, 2025, 17:59 IST

Cuttack: Orissa high court has issued a stay order on all National Human Rights
Commission (NHRC) proceedings related to the alleged suicide of a Nepalese student at
KIIT deemed to be University on Feb 16. The court has also suspended the NHRC's
March 27 order that had held the university accountable for the incident, saying it had
violated principles of natural justice as KIIT was not given an opportunity to be heard.
Justice S K Panigrahi, while hearing a petition filed by KIIT and Kalinga Institute of Social
Sciences (KISS), emphasized that adherence to principles of natural justice is crucial in
guasi-judicial proceedings. The court has issued notice to NHRC to respond by April 26,
with the next hearing scheduled for April 29.
"It must be underscored that when orders are passed by quasi-judicial authorities,
adherence to the principles of natural justice is not a mere formality, but a foundational
requirement. The absence of notice or the denial of an opportunity to be heard renders
such exercise susceptible to challenge and vitiates the fairness of the process," the HC
noted.

The case involves a complex series of events leading to the tragic death of a Nepalese
student. According to university submissions, the deceased had initially filed a complaint
against a fellow student on Jan 12, regarding inappropriate photographs. Despite
attempted resolutions and written undertakings between parties, the situation escalated,
ultimately leading to the student's death.

KIT authorities challenged the NHRC's March 27 order in which it had criticized the
university's handling of the situation, noting "gross negligence" by university officials and
expressing concern over the mass exodus of students from hostels following the incident.
KIT authorities argued they were not provided with the inquiry report or findings before
the order was issued, violating Section 16 of the Protection of Human Rights Act, 1993.
The court has directed various authorities, including the state govt, district collector
(Khurda), police commissioner and UGC chairman to halt any actions based on the
NHRC's order until the next hearing.
This case has gained national attention, with the Supreme Court including it in a broader
examination of student suicides in educational institutions. A National Task Force, headed
by former Supreme Court Judge S Ravindra Bhat has been formed to investigate such
incidents across India.
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Orissa HC stays NHRC actions against KIIT over Nepalese student’s death

https://www.hindustantimes.com/india-news/orissa-hc-stays-nhrc-actions-against-Kiit-
over-nepalese-student-s-death-101744129973385.html

PTI | Apr 08, 2025 10:02 PM IST

Orissa HC stays NHRC actions against KIIT over Nepalese student’s death

Cuttack, The Orissa High Court has stayed till the next date of hearing the proceedings
of the National Human Rights Commission against the Kalinga Institute of Industrial
Technology over a Nepalese student’s death in February.

While hearing a petition by the KIIT, the single-judge bench of Justice Sanjeeb Kumar
Panigrahi also ruled that no further actions could be taken against the private deemed to
be university here till the court takes up the matter for further hearing on April 29.

The court also issued notices to all parties involved, including the NHRC, and directed
them to submit their replies within three weeks.

The 20-year-old Nepalese woman’s body was recovered from her hostel room inside the
KIIT campus on February 16 following which tension mounted and students from the
Himalayan nation were assaulted and forcibly evicted after they staged protests. The
incident had raised a nationwide outrage and the prime minister of Nepal also intervened
in the matter.

Finding gross negligence on the part of the KIIT authorities over the “suicide”, the NHRC
on March 27 sought an action taken report from the Odisha government, UGC and the
National Assessment and Accreditation Council within four weeks.

In its petition, the KIIT argued that while the NHRC had taken suo motu cognisance of the
student’s death on March 3, it proceeded to issue directions on March 27 without notifying
or seeking a response from the institution.

Bottom of Form

The KIIT submitted that this move violated the principles of natural justice, as the institute
was not allowed to present its side.

The court, acknowledging the procedural lapse raised by the petitioner, in its order on
Monday said that as an interim measure, directed that all further proceedings in the case,
presently pending before the NHRC, shall remain stayed until the next date of listing of
this matter.

This article was generated from an automated news agency feed without modifications to
text.
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India News | Orissa HC Stays NHRC Actions Against KIIT over Nepalese Student’s
Death

Get latest articles and stories on India at LatestLY. The Orissa High Court has stayed till
the next date of hearing the proceedings of the National Human Rights Commission
(NHRC) against the Kalinga Institute of Industrial Technology (KIIT) over a Nepalese
student's death in February.

https://www.latestly.com/agency-news/india-news-orissa-hc-stays-nhrc-actions-against-
kiit-over-nepalese-students-death-6768378.html

Agency News PTI | Apr 08, 2025 10:04 PM IST

Cuttack, Apr 8 (PTI) The Orissa High Court has stayed till the next date of hearing the
proceedings of the National Human Rights Commission (NHRC) against the Kalinga
Institute of Industrial Technology (KIIT) over a Nepalese student's death in February.

While hearing a petition by the KIIT, the single-judge bench of Justice Sanjeeb Kumar
Panigrahi also ruled that no further actions could be taken against the private deemed to
be university here till the court takes up the matter for further hearing on April 29.

The court also issued notices to all parties involved, including the NHRC, and directed
them to submit their replies within three weeks.

The 20-year-old Nepalese woman's body was recovered from her hostel room inside the
KIIT campus on February 16 following which tension mounted and students from the
Himalayan nation were assaulted and forcibly evicted after they staged protests. The
incident had raised a nationwide outrage and the prime minister of Nepal also intervened
in the matter.

Finding gross negligence on the part of the KIIT authorities over the “suicide”, the NHRC
on March 27 sought an action taken report from the Odisha government, UGC and the
National Assessment and Accreditation Council (NAAC) within four weeks.

In its petition, the KIIT argued that while the NHRC had taken suo motu cognisance of the
student's death on March 3, it proceeded to issue directions on March 27 without notifying
or seeking a response from the institution. The KIIT submitted that this move violated the
principles of natural justice, as the institute was not allowed to present its side.

The court, acknowledging the procedural lapse raised by the petitioner, in its order on
Monday said that as an interim measure, directed that all further proceedings in the case,
presently pending before the NHRC, shall remain stayed until the next date of listing of
this matter.

(This is an unedited and auto-generated story from Syndicated News feed, LatestLY Staff
may not have modified or edited the content body)
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NHRC urged to lift Andhra HC stay on Chittoor encounter case

It also directed the AP government to pay Rs 5 lakh interim relief to kin of each victims
and suggested a CBI probe into the incident.

https://www.newindianexpress.com/states/tamil-nadu/2025/Apr/08/nhrc-urged-to-lift-
andhra-hc-stay-on-chittoor-encounter-case

Express News Service | Updated on: 08 Apr 2025, 10:28 am
1 min read

MADURAI: The Joint Action Against Custodial Torture -Tamil Nadu & Puducherry
(JAACTTN) has urged the National Human Rights Commission (NHRC) to take steps to
get the interim stay of Andhra Pradesh High Court vacated so that the commission’s
directions regarding the Chittoor encounter killings can be implemented.

In a release issued on Monday to mark the 10th anniversary of the incident when 20
loggers from Tamil Nadu were shot dead in “self defence” by Andhra Pradesh Red
Sanders Anti Smuggling Special Task Force (STF) in an encounter inside the
Seshachalam forest in Chittoor district on April 7, 2015, JAACTTN legal advisor Henri
Tiphange said due to the interim stay, proceedings on the writ petition has been pending.

In the aftermath of the incident, the NHRC gave a slew of directions including magisterial
inquiry, safe custody of weapons used by the STF and the deceased, not tamper with
evidence such as police register, log books till trial is completed.

It also directed the AP government to pay Rs 5 lakh interim relief to kin of each victims
and suggested a CBI probe into the incident. The AP government filed a writ petition in
the Andhra Pradesh High Court challenging the commission’s directions and got a stay
order.
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NHRC ¥ iR goUs ATHA WR 3Ty STEPIC B AP geT BT 3ATUT

https://www.jantaserishta.com/local/tamil-nadu/nhrc-urged-to-lift-andhra-high-court-stay-
on-chittoor-encounter-case-3941303

April 8, 2025
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Tamil Nadu: NHRC seeks report from UGC, over alleged human rights violations in
Chennai’s Loyola College

https://organiser.org/2025/04/08/286441/bharat/tamil-nadu-nhrc-seeks-report-from-ugc-
over-alleged-human-rights-violations-in-chennais-loyola-college/

April 8, 2025

In a major intervention, the National Human Rights Commission (NHRC) has issued
formal notices to the University Grants Commission (UGC) and the Registrar of the
University of Madras, demanding an Action Taken Report within four weeks regarding
grave allegations of human rights violations and academic misconduct at Loyola College
(Autonomous), Chennai. Additionally, a copy has been marked to the Chief Secretary,
Government of Tamil Nadu, to initiate appropriate administrative follow-up.

The action follows a detailed complaint filed by Legal Rights Protection Forum (LRPF), a
Hyderabad-based legal advocacy group, which accused Loyola College of conducting its
M.A. Philosophy program at an unauthorized off-campus Jesuit institute named Satya
Nilayam, in blatant violation of University of Madras affiliation norms. The program,
allegedly functioning without mandatory approvals, is claimed to be operating around 12
km away from the main Loyola campus, under a separate Jesuit-controlled entity.

More disturbingly, LRPF has alleged religious discrimination in student admissions to this
program, with non-Christian students being systematically excluded, which, if true,
constitutes a direct violation of Articles 15(1) and 29(2) of the Indian Constitution—
guaranteeing equal access to public educational institutions irrespective of religion.

The complaint also points to a potential academic fraud, accusing Loyola College of
misusing the name and official logo of the University of Madras to confer degrees that
may lack legal and academic legitimacy due to improper affiliation. These allegations not
only question the validity of degrees issued under such arrangements but also raise red
flags about regulatory failure and institutional collusion.

Taking serious cognizance, the NHRC Bench led by Priyank Kanoongo invoked Section
12 of the Protection of Human Rights Act, 1993, classifying the issue as a possible grave
human rights violation, warranting urgent institutional scrutiny.

The Commission has made it clear that no leniency will be tolerated, demanding a prompt
and transparent inquiry and holding authorities accountable for any lapses.

LRPF has raised suspicion over the role of officials at the University of Madras, alleging
that they neglected to conduct the mandatory inspection of Loyola College’s campus as
required under the established norms and regulations governing the grant and
continuation of affiliation.


https://organiser.org/2025/04/08/286441/bharat/tamil-nadu-nhrc-seeks-report-from-ugc-over-alleged-human-rights-violations-in-chennais-loyola-college/
https://organiser.org/2025/04/08/286441/bharat/tamil-nadu-nhrc-seeks-report-from-ugc-over-alleged-human-rights-violations-in-chennais-loyola-college/

ORGANISER, Online, 9.4.2025

Page No. 0, Size:(0)cms X (0)cms.

Tamil Nadu: Complaint filed against Registrar of Madras University for endorsing
academic fraud by Loyola College

Reports: Kunti Surender#TamilNadu #LoyolaCollegehttps://t.co/JMgrxljlea
— Organiser Weekly (@eOrganiser) March 27, 2025

In March 2025, LRPF filed the complaint with the Governor of Tamil Nadu, who serves as
the Chancellor of the University of Madras. That complaint had similarly flagged
unauthorized academic operations and religious bias, urging the Governor to revoke both
autonomous status and affiliation granted to Loyola College.

In March 2025, LRPF filed the complaint with the Governor of Tamil Nadu, who serves as
the Chancellor of the University of Madras. That complaint had similarly flagged
unauthorized academic operations and religious bias, urging the Governor to revoke both
autonomous status and affiliation granted to Loyola College.
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NHRC member Priyank Kanoongo visits Meghalaya Temple, receives grievance
memo from tribal forum

https://nenews.in/meghalaya/nhrc-member-privank-kanoongo-visits-meghalaya-temple-
receives-grievance-memo-from-tribal-forum/23171/

By Northeast News | April 8, 2025 in Meghalaya

Ampati: National Human Rights Commission (NHRC) member Priyank Kanoongo visited
Chenga Benga Temple at Gandhipara in Meghalaya’s South West Garo Hills on Monday
(April 7), the concluding day of the Ashoka Ashtami celebrations.

During his visit, the Meghalaya Indigenous Minority Tribal Forum (MIMTF) submitted a
memorandum to Kanoongo, detailing critical issues faced by the indigenous minority tribal
communities in the state.

The memorandum highlighted grievances related to the state’s job reservation policy,
need for Assembly constituency delimitation, restrictions on Durga Puja celebrations,
absence of a Hindu graveyard in Baghmara, issues in Esamati (South West Khasi Hills
and East Khasi Hills), challenges concerning the Permanent Resident Certificate (PRC),
and a demand for the creation of a Regional Council.

Thousands of devotees attended the four-day festival from April 4 to 7.

During the visit, Priyank Kanoongo also interacted with temple authorities, community
leaders, and local residents, appreciating their role in preserving tradition and promoting
communal harmony. Community members renewed their call for justice in connection
with an alleged gang rape incident during last year’'s mela, urging the NHRC to ensure
stronger security measures during future festivals.

Shri Priyank Kanoongo honoured Samuel Sangma, Officer-in-Charge of Garodoba ADC,
with the ‘Koch Sokatharay’ for his sincerity and dedicated service.

While this year’s celebrations were peaceful on the Meghalaya side, an incident of assault
was reported from Assam. A devotee, Basudev Hajong from Poskunipara village in South
Salmara-Mankachar district, was allegedly beaten en route the mela in Teporpara,
Assam.

Kanoongo was accompanied by Vikash Kumar, Superintendent of Police; Zanera R
Marak, District Social Welfare Officer; Tanweera M Sangma, District Child Protection
Officer; Harkumar Hajong, retired IES officer, and Pramod Koch, MDC Dalu.

His visit was part of an official NHRC tour of the Northeastern states, including Assam,
Meghalaya, and Tripura.

The NHRC member’s visit reaffirmed the Commission’s commitment to human rights,
cultural inclusivity, and the concerns of minority tribal communities in the region.
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